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service and customer service Centre at 
Bhubaneswar, fault repair service and 
customer service centre and billing at 
Cuttack, fault repair service at Sa(Td>aipur 
and Billing /customer service centre at 
Roufkela are being Implemented during 
1991 -92. Fault repairservice at Berhampur, 
Rouritela, Baripada, Computerised billing at 
Sambaipur and Billing at Bertiampur are 
proposed to t>e implemented during 1992- 
93.

Coordination Betwieen Para-Military 
Forces In Valley

2798. SHRI SUDHIR SAWANT: Will 
the Minister of HOME AFFAIRS be pleased 
to state:

(a)whetherthereisalacl(of coordination 
between various para-militaryforoe operating 
in the valley;

. (b) whether there have been incidents 
of confrontation betvraen the para-military 
forces and the Army; and

(c) If so, the action taicen by the 
Govemnrent In this regard?

(b)the number of dties/towns which are 
still deprived of this facility under the 
Jhunjhunu district of Rajasthan State; and

(c) the time by which auto-exchanges 
are iHcely to be set up there?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIOU): (a) Setting up of 
an auto exchange generally depends on the 
availability of the suitable Automatic 
Exchange Equipment and required 
infrastructure for setting up auto exchange. 
As per the automatised during 8th Plan 
period.

(b) Three towns namely Chirwara, 
Khetrin^ar and Mukandgarh of Jhunjhunu 
district of Rajasthan State are still served by 
manual exchanges.

(c) The towns at (b) are likely to be 
automatised by 1993.

[E/igfis/i]

Mleoellaneous Charges Collected by 
DESU

TH E MINISTER O F  STA TE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND TH E MINISTER O F  S TA TE  IN TH E 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACO B): (a) and (b). No Sir.

(c) Does not arise.

[Translab'orii

2800. SHRI PHOOL CHAND VERMA: 
Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether the Delhi Electrk: Supply 
Undertaking has collected huge amount as 
rrdsceilaneous charges from the domestk: 
consumers, during 1989; and

Auto-Exchanges In Rajasthan

2799. SHRI AYUB KHAN: Will the 
Minister of COMMUNICATIONSbe pleased 
to state:

(a) the criteria adopted for setting up 
auto-exchange in any dty;

(b) if so, the total amount collected and 
the utilisation of amount so collected?

TH E MINISTER O F  S TA TE  O F TH E 
M IN IS TR Y  O F  P O W E R  AN Q  N O N - 
CO N VEN TIO N AL EN ER G Y SO U R C ES  
(SHRI KALP NATH  RAI): (a) and (b). 
According to DESU, the energy charges for
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the past periods not billed earlier, amounts 
of dishonouredcheques. cost of burnt meters 
etc. lecoverabie from the consumers are 
generally Indicated In the column of 
“Mlsoellaneous Chaiges* in the electricity 
bills. The amount realised forms part of the 
normal receipts of DESU and therefore 
question of Ks earmarldng for any speclflc 
utilisation does not arise.

Electronic ExcliangM wKh Indigenous 
Equipments in Maliarashtra

2801. DR. GUNAW ANT RAIUIBHAN 
S A R O D E : Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the Govemment propose 
to replace the manually operated telephone 
exchanges at Savda, Raver, Nlmbhora in 
Jalgaon District of Maharashtra by a moden 
electronic exchange with indigenous 
Equipments of IL T 1500, 1000, 512 
respectively by the end of 1991;

(b) If so, the progress made so far; and

(c) the time by which these are iiitely to 
be put in operation?

TH E  D EP U TY  MINISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir. The 
manually operated telephone exchanges at 
Savda, Raver and Nlmbhora are proposed 
to be replaced by indigenous electronic 512 
P ILT and C -D O T RAX units during 1991.

(b) i) Savdalsunderflnalstageoftesting 
and commissioning.

10 Exchange equipments for Raver 
and Nlmbhora have been allotted 
and supply is awaited.

(c) By March, 1992.

AGRAHAYANA18,1913 (SAKA) 
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CrHeria for Grant of Peneion to 
^ ------ ■----rrBaQOin riQniBrs

2802. SHRI CHHEDI PASWAN: Will 
the Minister of HOME AFFAIRS be pleased 
the criterlaadoptedbythe Union Govemment 
for the grant of freedom fighter pension?

TH E MINISTER O F  S TA TE  IN Ti-._ 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND TH E MINISTER O F  S TA TE  IN TH F 
MINISTRYOFHOMEAFFAIRS(SHRIM.M 
JACOB): The criteria adopted by the Union 
Govemment forthe grant of freedomflghter 
pension as per the Swatantrata Salniic 
Samman pension Scheme, under which the 
cut off date for receipt of applications was 
31.3.82, Is as follows:

I) imprisonment of six months 
before Independence in mainland jails. 
However, EX-INA personnel will be eligible 
for pension, if the Imprisonnnent/detention 
was outside India. In case of Women/SC & 
S T  freedom fighters, the minimum period of 
imprisonment is three months.

Explanation

Detention underthe orders of 
competent authority wiH be considered as 
Imprisonment. Period of normal remission 
upto one month wiH be treated as part of 
actual Imprisonment. Undertrial period will 
be counted towards actual imprisonment 
Boriwn period of imprisonmentwiiilMtotalied 
up for conputing the qualified period.

II) Remaining underground for six 
months or more against warrant of 
anest/detention order.

iiO IntemmentlnHomeorextemment 
from District for a period of six 
months or more.


